QO

N\

0.A.NO.182 of 1996.

Be tween Dated: 19.2.19964}

K.Krishnakumari BERE Applicant
And

1. General Manager, South Central Railway, Secunderabad(A.P.)

2. Chief pPersonnel Officer, South Centrazl Rrailway, Sgcunderabaﬂi

3. The Divisional Railway Manager, South Central Railway, ij
Hubli, Dharwar District, Karnataka State, !
, |
4, The Senior Divisional Personnel 0fficer, South Central Rai{i
Hubli, Dharwar District, Karnataka State, i

ene Respondenté
Counsel for the Applicant : Sri. P.Rathaiah )
Counsel for the Respondents : Sri, siva Reddy, s for Rlys.

Hen'ble Mr. R.Rangarajan, Administrative Member

contd:...2/-
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6.A, 182/96. Dt. of Decision : 19=-02-36,

ORDER

{ As per Hon'blas Shri R. Rangarajan, member (Hdmn.) |

The applicant in this DA is the wife of one
Late Shri Kulkari Prasad; who died on 3=6=87 while
working g a C&U Fittsr at Kalhapur in SC Raiiuay,
Hubli Digision. It is stated for the applicant that
her hushsnd had put in 19 years of sgrvice and left
bahind him the widow (tha applicant hemin) and thres
minor children”} and his parents. It is atated that though

o) -
she was granted family pencsion bBodiwr final ssttlement

W i i fote

- in
duas, are méagre and .she 1nd1 ant clrcumstancus uarrantxn
. Q 9

comnassionate ground asppointment to herp.

2. She represented her case to R-1 by her represan=-

tations dated G3-08-1999) and 01-02-1995 (Annexurs 5 & 6).

' But thaose reprssentation are not preplied sc far. The

appliéant relies on the railvay Board's latter No.E(NG)IL/
87/RC-1/26 dated 06-10-1995 to state that R=1 has got rQn
powsrs to consider hi%g case for compassionate ground
appeintment aven thouéh her husband héd died in 1987.

t is also stated thst hgg she has studied upto SSLC.
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éopy to:-
’ 1. General Manager, Sou£h Central Réilway, Secunderabad( A.P.).
2. Chief pPersonnel Officer, South Central Railway, Secunderabad
3. The Divisional Railway Manager, South Central Railway,
Hubli, Dharwar District, Karnatak State.
4, The Senior Divisional Perscnnel Officer, South Central
- Railway, Hubli, Dharwar District, -Karnatak State.
S._ One copy té Sri. P.Rathaiah, advecate, CAT, Hyd.
6. One copy to sri. Siva'Reddy, Addl. cGsc, CAT, Hyd.
7. One copy to.Lib?ary, CAT, ﬁya.r - | ‘ ’
8, One ‘spare copy.:
Qoo
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Je Tﬁialnﬂzis filad praying for & diresction to
the respondents toc consider her rep?asentation end
appﬁint-har in any Grqup-D serviées For_uhid1 she
‘is eligible on compassitnate grounds.

4. In the ClTCUMSTARCES a% QuUULEU SuUUVE LIS wilay

direction to be given in this case is to direct R=1ito
- . \W‘“"‘

‘Gispose of her repfeséntation dated 13-9-93 and 1-2-9S

in & pcordance uith'lau within a psriod of two months

=1

from the date of receipt of a copy of this judgement.

S. The CA is ordered a8 above st the agmission
R .

stage itself. No costs.

b

(R. Rangarejaq)
Nember(ﬂdmn.)

Dated : The 19th February 1996. /@ﬂ
(Dictated in Open Court) —5E2fG.
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I CouRT
TYPED BY © CHECKED BY
\ | : COMPAKED BY ' APPFOVED BY
j‘_\ - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

_ . : HYZERABAL BENCH AT HYZERABAD

4 ‘ v el -.:‘:‘
. VICE-CHATRMAN-
THE HON'BLE MR.R.RANGARAJAN : M(A)

Datéd: ’QJQ‘L1996

. ORTER/JUIGMENT “—

—in—
E O.A.No. J 3)// Qb
T A No, (pr—.N—é—.\')
: Adm:b\tted and Interim directions

’ o : issued. :
. allowed. : ,
E_‘th with directions
' Dismissed.

D_ismlssed as withdrawn,
-Dismidsed for default.

: Order d/RE“jected.
_Né-Grder as to costs.
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